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POLICE DEPARTMENT

From
Dr. M. Ravi, I.P.S.,
Commissioner of Police,
Tambaram Police Commissionerate,
Semmozhi Salai, Sholinganallur,
Chennai 600 119.

To
The Collector,
Chengalpet District,
Chengelpet.

Rc.No. 127/COP-TBM/CAMP/2022, Dated:04.03.2022
Sir,

*******

Tambaram Police Commissionerate was formed on 01.01 2022 consequent to the
announcement of Hon'ble Chief Minister of Tamil Nadu in the Legislative Assembly on
13.09.2021.

TAMIL ANNOUNCEMENT:

“For the betterment of the administration, in order to improve the performance of the
Police Department in the rural areas and to reach the effective work of the police department
to the public, Greater Chennai Commissionerate was trifurcated in to three viz., Greater
Chennai Police, Tambaram City Police and Avadi City Police”.

2. Subsequently, the Hon'ble Chief Minister of Tamil Nadu inaugurated the new
Tambaram Police Commissionerate on 01.01.2022. As of now we are functioning from a
rented building in Semmozhi Salai, Sholinganallur.

3. For the construction of the office of the Commissioner of Police, Tambaram the
process of identification of land is going on.

4. We have Armed Reserve of 1300 police personnel besides Motor Transport
section, Dog Squad, Mounted Branch, Home Guards, Bell of Arms, Stores, QRT etc. All
these units to be accommodated in a single location for the co-ordinated action.

5. Therefore, I request you to allot the 25 acres of Meikkal Poromboke land situated
in Vandator Taluk, Venkatamusalam Village in survey No.2 and also enter upon permisodun
to be granted for Tambaram Palive Commissionerate.

Sub: 25 Acres of Meikkal Porombuke Land in Venkatamangalam Village - Vandalur
Taluk - Survey No.22 - Allotment and Enter upon permission - Requested-
Regarding.
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Yours sincerely,

Commissioner of Police,
Tambaram Police Commissionerate.
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From To
Thiru R. Manuel Raj, B.Com., B.A., B.Ed., The Commissioner of Police
District Revenue Officer Tambaram Corporation
Chengalpattu Tambaram

C. No. 3797/2022 A3 dated 04.04.2022
Sir,

Sub : Land transition – Chengalpattu District, Vandalur Taluk, No. 15,
Venkatamangalam Village, grazing land No. 22, transfer of
10.12.50 hectares out of the total extent of 25.13.0 hectares to
Police Department for the purpose of Tambaram
Commissionerate and proposal is received to compensate for the
above land, mud land in an extent of 10.12.50 hectares of the
land out of the 207.42.9 hectares of land to be transferred to
Animal Husbandry Department – Request for Estimation of cost
- Reg

Ref : 1. Letter of Commissioner of Police vide C.No.127/ COP/
TKM/Camp/2022 dated 04.03.2022

2. GO (Ms) No. 186, Animal Husbandry (Ma), Fisheries
Department (Kapa2) dated 11.12.2001.

3. Writ Petition on the file of the Hon’ble High Court of Madras
vide W.P. No. 19286/2021 dated 15.09.2021

4. Report of the Tahsildar, Vandalur vide C. No. 312/2022/A1
dated 08.03.2022

5. Report of the RDO, Tambaram vide C. No. 1066/2022 A
dated 22.03.2022 and 01.04.2022 (Received on
12.04.2022)

6. Letter from this office vide C. No. 3797/2022 A3 dated
18.04.2022 ( Addressed to the Director, Animal Husbandry
and Veterinary Services)

*****
Report was received from the concerned officers to transfer 10.12.50 hectares

out of the total extent of 25.13.0 hectares to Police Department for the purpose of
Tambaram Commissionerate and proposal is received to compensate for the above
land, mud land in an extent of 10.12.50 hectares of the land out of the 207.42.9
hectares of land to Animal Husbandry Department.

The above said grazing land is situated in Survey No. 22 in No. 15, Venkatamangalam
Village of Vandalur Taluk, Chengalpattu District. As the said land of 10.12.50 hectares
out of the total extent of 25.13.0 hectares is a grazing land, situated at No. 14,
Keerapakkam Vilage and classified as mud land in survey No. 99/1 and in order to
classify the said land in to grazing land an amount of Rs. 6000/- (Rupees six thousand
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only) is fixed for one acre or Rs. 15,000/- (Rupees fifteen thousands) for one hectare
and advised to pay the said amount through GO (Ms) No. 186 GO (Ms) No. 186,
Animal Husbandry (Ma), Fisheries Department (Kapa2) dated 11.12.2021.

Accordingly, in order to change the allotted land into grazing land an amount of
Rs. 1,50,000/- was paid from the account of the concerned panchayaths and
requested to send the copy of the receipt to this office.

Encl : Copy of the GO.
Yours faithfully
Sd/- R. Manuel Raj
District Revenue Officer
Chengalpattu

/By Order/
Sd/ Additional Personal Assistant(Land) (incharge)

Copy to
Tahsldar, Vandalur.
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Present status of the proposed land meant for transition
In this land eucalyptus trees were planted in the land which was allotted for

other puposes prior to 10 years, and at present grown as big trees. Further, other
trees were also there at that place and no other costly trees at that area. There is no
graveyard and no worshiping places or communal traces and no minerals were traced
so far in that area. Further, High Tension electric poles were situated in the south west
side of this land.

Present status of the land meant for transition
The land selected for transition which is classified as mud land is at a height

from the land and looks like a small mountain. This place is free for the animals to
graze and roam without any obstruction and the land is full of natural trees. Further
in the land which is allotted for other purposes, there is no costly trees, no important
monuments, no grave yard and no other high tension or low tension electric poles.
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PROCEEDINGS OF THE DISTRICT COLLECTOR, CHENGALPATTU DISTRICT

Present : Thiru S. Arunraj, I.A.S.,

C. No. 3797/2022/A3 DATED 04.01.2025

Sub : Land transfer – Chengalpattu District, Vandalur Taluk, No. 15,
Venkatamangalam Village, grazing land in Survey No. 22,
transfer of 08.09.71 hectares out of the total extent of 25.13.0
hectares to construct Armed Reserve Complex, Armed Godown,
Police Training School and other buildings- Request to the Home,
Prohibition and Excise Department – Request for orders for the
transfer of the land- Reg.

Ref : 1. Letter of Commissioner of Police vide C.No.127/ COP/
TKM/Camp/2022 dated 04.03.2022

2. GO (Ms) No. 186, Animal Husbandry (Ma), Fisheries
Department (Kapa2) dated 11.12.2001.

3. Writ Petition on the file of the Hon’ble High Court of Madras
vide W.P. No. 19286/2021 dated 15.09.2021

4. Report of the RDO, Tambaram vide C. No. 1066/2022 A
dated 22.03.2022 and 01.04.2022 (Received on
12.04.2022)

5. Letter from this office dated 13.03.2023 in even number.
6. GO (Ms) No. 562, Revenue and Disaster management

Department LD.4(1), dated 19.12.2024.

*****
Order

Proposal was sent as per the reference 5th cited, letter of this office for allotment
of land situated in Chengalpattu District, Vandalur Taluk, No. 15, Venkatamangalam
Village, in Survey No. 22, 10.12.50 hectares out of the total extent of 25.13.0 hectares
of land to construct Armed Reserve Complex, Armed Godown, Police Training School,
Police Quarters, Police Training complex, Adhi Dravidar Reserve complex, Police
children care and several buildings. Accordingly, an order was passed as per the
reference 6th cited, allotting 08.09.71 hectares out of the total extent of 25.13.0
hectares of grazing land in Survey No. 22 of No. 15, Venkatamangalam Village,
Vandalur Taluk, Chengalpattu District to construct Armed Reserve Complex, Armed
Godown, Police Training School and other buildings.

The proposed land is recorded as follows in the revenue records of No. 15,
Venkatamangalam Village of Vandalur Taluk.
Proposed Land
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Survey No. Total extent Classification Remarks
22 25.13.00 Government Poramboke Land Grazing Land

Present status of the land
The road which leads from Kandigai to Venakatamangalam which is running

in west to north is the only the accessibility road to this proposed land.

Further in the area which is allotted for other purposes, large number of
eucalyptus saplings were planted ten years ago under Community Afforestation
Project and were chopped several times and at present eucalyptus trees were grown.
Further, other trees were also there at that place and no other costly trees at that area.
There is no graveyard and no worshiping places or communal traces and no minerals
were traced so far in that area. Further, High Tension electric poles were situated in
the south west side of this land. Moreover, this proposed land is not allotted or not
given any rights to any other department.

Boundaries to the proposed land

North Kandigai to Venakatamangalam Road
West Kandigai to Venakatamangalam Road
East Survey No, 30
South Survey No. 23

PUBLIC NOTICE

Public notice-A1 was issued in the said village through the Village
Administration officer on 28.02.2022 regarding the allotment of land situated in
Chengalpattu District, Vandalur Taluk, No. 15, Venkatamangalam Village, in Survey
No. 22, 10.12.50 hectares out of the total extent of 25.13.0 hectares of land to
construct Tambaram Corporation and Tambaram Police Commissionerate and so far
till date no objection was received either written or oral.

Sub-Division Records

S. Before Sub-Division After Sub-Division
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No. Survey
No.

Total
Extent

Classification Survey
No.

Total
Extent

Classification

1 22 25.13.0 Grazing
Land

22/1 15.00.50 Grazing Land

22/2 10.12.50 Tambaram
Corporation, Police
Commissionerate

Total 25.13.00

Estimation of cost of the proposed land

In order to fix the land value of the proposed land based on the Government
Order No. 117, Revenue and disaster management department dated 18.03.2022,
the guide line value of the surrounding survey numbers is collected and the value was
fixed as follows for the patta lands in this land.

S.
No.

Survey No and
Sub division No.

Guideline
value(British
estimation)

Guideline
value

Classification of the
land

1 23/1A1A2 536/Sq.ft 5775 square
meters

Residential area,
Special Category-II

2 40/10 335/Sq.ft 3610 square
meters

Residential area,
Category-II and I

3 41/10A1 536/Sq.ft 5775 square
meters

Residential area,
Special Category-II

In the above, high guideline value is fixed to Survey No. 23/1A1A2 and an
amount of Rs. 5775/- was fixed per square meter and based on that for the total extent
of 10.12.50 hectares the estimation of cost is Rs. 5775X101250 = Rs. 58,47,18,750/-
(Rupees fifty eight crores, forty seven lakhs, eighteen thousand and seven hundred
and fifty).

Alternate Land
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The selected alternate land in Survey No. 99/1 of No. 14, Keerapakkam Village,
Vandalur Taluk which is meant for compensating the proposed land is recorded in the
village revenue records as follows.

Survey No. Total extent Classification
99/1 203.42.90 Government Poramboke Mud Land

Present Status of the alternate land

The land selected as an alternate land for the proposed land is classified as
mud land is at a height from the land and looks like a small mountain. This place is
free for the animals to graze and roam without any obstruction and the land is full of
natural trees. In order to transfer this land to Animal Husbandry Department a public
notice was issued in the aforesaid village on 01.12.2021 and no objection was
received from the village public.

Accessibility to the alternate land

The road which leads from Kandigai to Kumuzhi which is running in the east
side of the land is the only the accessibility road to this alternate land.

Further in the area which is allotted for other purposes, no other costly trees
were seen at that area. There is no monuments no worshiping places and no High
Tension electric poles in this land. Moreover, this alternate land is not allotted or not
given any rights to any other department.

Boundaries to the proposed land

North Kandigai to Kumizhi Road situated in Survey Ni. 99/1
South Remaining land in Survey No. 99/1
East Remaining land in Survey No. 99/1
West Kumizhi Village

Public Notice for alternate land

Public notice-A1 was issued in the said village on 08.03.2022 for transferring
10.12.50 hectares out of the total extent of 203.42.90 hectares of land in Survey No.
99/1 of No. 14, Keerapakkam Village Vandalur Taluk of Chengalpattu District which
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was classified as Government Poramboke mud land as an alternate land to a grazing
land.

Sub-Division Records

S. No. Before Sub-Division After Sub-Division
Survey No. Total Extent Classification Survey

No.
Total Extent Classification

1 99/1 203.42.90

Government
poramboke
mud land

99/12 193.30.40 Government
poramboke mud
land

Total 203.42.90 99/12 10.12.50 Animal
Husbandry
Department

Total 203.42.90

Estimation of cost for the alternate land

In order to fix the land value of the alternate land in survey No. 99/1 no guideline value
is available. Hence, the guideline value of the adjacent land in Survey No. 91/2A is
taken as a criteria to fix the value. Accordingly, the value was fixed as Rs. 23,45,000/-
per acre and Rs. 57,94,500/- for a hectare and a total amount of Rs. 5,86,25,000
(Rupees five crore, eighty six lakhs and twenty five thousands is fixed for the alternate
land in an extent of 25 acres. Further as per the GO Ms. No. 562 orders were sent to
the prohibition and excise department for constructing building to Armed Reserve and
other buildings as per the reference 7th cited and the sub-division records were
changed as follows.

Sub-Division Records

S. No. Before Sub-Division After Sub-Division
Survey No. Total Extent Classification Survey

No.
Total Extent Classification

1 22 25.13.0 Grazing
land

22/1
22/2

17.03.29
8.09.71

Grazing,
Tambaram
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Corporation and
Tambaram
Commissionerate

Total 25.13.00

At this juncture, an order was passed for transferring the land to the prohibition
and excise department without selling the land and by collecting the other charges by
allotting 08.09/1 hectares of land out of the total extent of 25.13.0 hectares in survey
No. 22 land which is classified as Government Poramboke grazing land in No. 15,
Venkatamangalam Village Vandalur Taluk of Chengalpattu District as per the Revenue
department order 23(A) with the following conditions.

Conditions

1 The concerned departments has to adhere the conditions imposed by the
Government

2 The allotted land must be used for the same specific purpose.
3 If the said land or part of land is not required to the concerned department, it

should be handed over to the Government/Revenue Department.
4 The concerned department should use the 20 acres land only in survey No. 22.

They should not use the nearby Government land at any cost.

The Tahsildar of Vandalur Village is directed to execute the above orders,
change the required records in the village and taluk records and sent the same at
once.

Sd/- S. Arunraj
District Collector
Chengalpattu

/By Order/
Sd/ Additional Personal Assistant(Land)

To
1. Tahsildar, Vandalur
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2. Commissioner, Tambaram Corporation, Tambaram
Copy to
3. RDO, Tambaram
4. Land Administrative Commissioner

Ezhilagam, Chepauk, Chennai-5 for favour of information.
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O/o. The Revenue Inspector
Vandalur Firka

C. No. 5/2022 dated 28.02.2022

PUBLIC NOTICE

This is to inform that a letter was received regarding the allotment of land
situated in Chengalpattu District, Vandalur Taluk, No. 15, Venkatamangalam Village,
in Survey No. 22, 10.12.50 hectares out of the total extent of 25.13.0 hectares of land
to construct Armed reserve complex, Armes reserve godown, police training school,
police quarters, police parade ground, Quick Reaction Team, Police children welfare
complex and other buildings. If any one is having any objection over this decision,
they can raise the objection either before the Revenue Inspector, Vandalur firka, or
Tahsildar, Vandalur by personally meeting them within seven days of this public notice.
If failed to raise objection, it will be considered that there is nothing offer from the public
side and further action will be taken based on the available records.

Sd/- Revenue Inspector
Vandalur Firka
Vandalur Taluk

To
The Village Administrative Officer
No. 15, Venkatamanagalam Village. This notice is issued in No. 15,

Venkatamangalam Village and instructed to
receive signatures from the public and
resubmit the same to this office.

The above said public notice is issued by me.

Sd/- Village Administrative Officer
14, Rathinamangalam,
15, Venkatamangalam,
Vandalur Taluk
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C. No. 43/2022 dated 01.04.2022

PUBLIC NOTICE

This is to inform that a letter was received regarding the for transferring
10.12.50 hectares out of the total extent of 207.49.02 hectares of mud land in Survey
No. 99/1 of No. 14, Keerapakkam Village Vandalur Taluk of Chengalpattu District
which was classified as mud land in an extent of 10.12.50 hectares in the total extent
of 25 acres. If any one is having any objection over this decision, they can raise the
objection either before the Revenue Inspector, Vandalur firka, or Tahsildar, Vandalur
by personally meeting them within seven days of this public notice. If failed to raise
objection, it will be considered that there is nothing offer from the public side and
further action will be taken based on the available records.

Sd/- Revenue Inspector
Vandalur Firka
Vandalur Taluk

To
The Village Administrative Officer
No. 14, Keerapakakm Village. This notice is issued in No. 14,

Keerapakkam Village and instructed to
receive signatures from the public and
resubmit the same to this office.

The above said public notice is issued by me.

Sd/- Village Administrative Officer
14, Keerapakkam Village
Vandalur Taluk
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From To
District Forest Officer, The District Collector,
Chennai Forest Division, Chengalpattu.
Chennai- 600 015.

C. No. 1210/2025 T1 dated 24.04.2025
Sir,

Sub : Estimation of trees- Tambaram City Police, Armed Reserve -12
–

Request to remove the trees obstructing the construction –
estimation of cost of the trees-Sent for the concurrence of fair
price list – Consent is sent – Reg.

Ref : 1. District Collector, Chengalpattu, C. No. 3404/u/3/2025
dated 21.03.2025

2. District Forest Officer, Chennai Forest division, Chennai in
C. No. 1210/2025 dated 01.04.2025.

3. Forest range Offcer, Tambaram Forest Range, Chennai in
C. No. 51/2025 dated 16.04.2025

*****
With references to the above cited letters, a letter received from the Forest

Range Officer to estimate cost for removing the trees obstructing the construction of
Armed reserve complex, Armes reserve godown, police training school, police
quarters, Quick Reaction Team, Police children welfare complex and other buildings
in Vandalur Taluk of Chengalpattu District and the list is verified and consented as per
the rules and regulations. Further, the information of removal of the trees and
plantation of saplings 1:10 must be informed then and there.

Encl : As above
Yours faithfully,

Sd/ V.A. Saravanan
District Forest Officer
Chennai Sub-Division
Chennai.

/By Order/
Sd/ Superintendent
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TAMIL NADU FOREST DEPARTMENT
From To
Thiru Ravimeena,I.F.S., 1. Superintendent of Police, Chengalpattu
District Forest Officer, 2. District Revenue Officer, Chengalpattu
Chengalpattu Division, 3. Project Officer, Rural Development
No. 5/9, Varadaraja Pannai , Department
Vandavasi Road, 4. Municipal Commissioner
Kancheepuram- 631 501. Chengalpattu

5. Executive Engineer, TWAD, Chengalpattu
6. Joint Director, Agricultural Department

Chengalpattu
7. Divisional Revenue Officer, Revenue

Department, Chengalpattu
8. Sub Divisional Engineer, Highways

Department, Chengalpattu
9. Executive Engineer, PWD, Chengalpattu
10. Assistant Commissioner, Hindu Religious

and Charitable endowment department
11. General Manager, District Industrial Centre

Chengalpattu
12. Thiru K. Sathya, Indian Rural Development

economic centre
13. Forest Expansion Officer,

Forest expansion centre
Chengalpattu

C. No. 2747/2024/L dated 06.06.2025
Madam/Sir,

Sub : Forest – Minuets of the green committee held of 23.05.2025 –
Request received from several departments to remove the trees
obstructing the construction process – The proceedings of the
(MoM) of the meeting is herewith sent for further course of action
– Reg

Ref : 1. Government Order No. 39, Environment, Change of time
and forest (FR 13) department dated 02.07.2021

2. District Collector, Chengalpattu Proceedings in No.
533/2021 dated 26.10.2021

3. Proceedings of the Chengalpattu District Green committee
in the meeting that was held on 23.05.2025.

******
With reference to the above cited subject, the proceedings of the Green

committee that was held on 23.05.2025 is enclosed herewith. The concerned parties
and members of various departments were directed to comply the proceedings.

Encl : (Minutes of meeting) Yours lovingly
Sd/- Ravi Meena
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Member of District Green committee
District Forest Officer
Chengalpattu Forest Division
Kancheepuram.

Copy to
The President, District Green committee /District Collector, Chengalpattu for kind
information.
Chief Forest Officer, Chennai Region, Chennai
Additional Commissioner od Police, Head Quarters and Traffic, Tambaram City Police,
Sholinganallur, Chennai
Sub Divisional Revenue officer, Revenue department, Madurantagam
District Forest Officer, Chennai Forest Division, Chennai-6
Highways Department, PIU, Chengalpattu District and Kancheepuram District
Divisional Engineer, Project Division, Chengalpattu
Divisional Engineer, CMDP, Teynampet, Chennai
Municipal Commissioner, Maraimalai Nagar, Tambaram
District Sports Officer, Chengalpattu
Executive Engineer, TANGEDCO, Chengalpattu
Chief Education Officer, Chengalpattu
Officers of forest department, Chengalpattu, Thiruporur, Madurantagam and
Tambaram for taking necessary action
Tahsildars, Chengalpattu, Madurantagam, Thiruporur
Assistant Divisional engineer, Madurantagam
Divisional Forest Officer, Social Forest Division, Chengalpattu.

For
Sd/- Superintendent.
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C. No.747/2024 L The District Forest Office
Chengalpattu Forest Division
Kancheepuram
Date : 30.05.2025

Proceedings of the district level green committee meeting presided by the
President of the Green Committee/District Collector which was held on 23.05.2025 in
the forenoon 11.00 hrs.

As per the Government Order No. 39, Environment, Forest (FR.13) Department
dated 02.07.2021, green committee was formed headed by the District Collector as
green committee president and District Forest Officer is Secretary of the committee
and officers of several departments and other NGO’s who are interested in this subject
were included in this green committee. This green committee meeting was held on
23.05.2025 presided by the President of District Green Committee/District Collector
and the following President, Secretary, members/representatives were participated in
the meeting.
1 District Collector, Chengalpattu
2 District Forest Officer, Chengalpattu Forest division, Kancheepuram
3 District Revenue Officer, Chengalpattu
4 Superintendent of Police, Chengalpattu District
5 Municipal Commissioner, Chengalpattu
6 Project Director, Rural Development Department, Chengalpattu
7 Agriculture Deputy Director/Personal Assistant of the District Collector
8 Deputy Commissioner, Hindu Endowments Charitable Trust, Chengalpattu
9 Executive Engineer, TWAD, Chengalpattu
10 Executive Engineer, PWD, Chengalpattu
11 General Manger, Industrial Centre, Chengalpattu
12 Divisional Engineer, Highways & maintenance, Chengalpattu
13 RDO, Madurantagam
14 Joint Director, Agriculture
15 Indian National Highways Department, PIU, Chengalpattu
16 Executive Engineer, TANGEDCO, Chengalpattu
17 Assistant Director, Town and Country planning, Chengalpattu
18 Assistant Forest Ranger, Forest expansion centre, Chengalpattu
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19 Officers of the forest range, Chengalpattu, Madurantagam, Tambaram,
Communal Forest Division, Chengalpattu

20 Green committee member
21 Additional Commissioner, Tambaram City Police, Tambaram
22 Municipal Commissioner, Maraimalai Nagar Municipality
23 Deputy Tahsildar in the Head Office
24 Divisional Engineer, Highways, Project, Division, Chengalpattu
25 Executive Engineer, TANGEDCO, Chengalpattu
26 DSP, DCB, Chengalpattu
27 Deputy Manager, NHML,
28 AEE TNPCB, Maraimalai Nagar, Chengalpattu

The following are the instructions which were decided in the green committee
meeting that was held in district level to cut off the trees as per the request from various
departments.
S. No.1

In order to construct buildings for Armed Reserve-12. Tambaram
Commissionerate such as Armed Reserve Complex, Arms Godown, Police Training
School, Police Quarters, Police training sports ground, Aadhi Dravidar Complex and
other buildings, a request was sent to the green committee to grant permission to cut
off 1975 eucalyptus trees and the representation was discussed at the meeting. At
that time, Additional Commissioner, Tambaram City Police has also participated in the
meeting by cutting of the trees and in compensation 19,750 saplings will be planted
by the personnel of 27 police stations, 5 range offices and will be planted in the new
building of the Commissioner of Police, Armed Reserve building, Deputy
Commissioners of Police and will be maintained by them. It was instructed to present
a plan of action in this connection with photographs of planting of 19,750 saplings
along with GPS location with a comprehensive report. On this instruction, consent was
given to cut off the trees. As these trees are planted by the forest department, and as
the number of trees are huge, it was informed that permission must be obtained from
the forest department for removing the trees.

S. No. 2
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The commission of Indian Highways Department has requested the green
committee for cutting of the trees numbering about 67 in Tambaram to Tindivanam
Road, in NHH-32 (Old NH 45) from 28+000 kms to 121+000 kms Development of way
side Amenities (WSAs in rest area land parcel in Mamandur near Chengalpattu at km
64+100 (LHS) and the same was discussed in the District Level green committee
meeting. At that time, in order to execute the project, it was instructed to present a full
plan of action to the committee Chengalpattu and based on this report the number of
trees may be minimized and the meeting was held on 26.03.2025 and postponed to
some other date. At present, the said National Highways Commission has submitted
a plan of action report and based on this, agreed for cutting off 57 trees and greed to
plant 570 saplings and agreed to pay the maintenance cost from the account green
committee and with a condition that they should release the maintenance cost at once
from the account of green tribunal and consent was given to cut off the trees.

S. No. 3
Chengalpattu District, Cheyyur Taluk, Perukkaranai Village - One Thiry

Venkatesan has sent a representation by stating that the President and Vice President
of their village has cut off 13 trees with a width of 15 feet and height of 100 feet and
500 old trees were cut off without getting any permission and attempting to sell the
trees and this issue is discussed at length in the district green committee meeting.
The RDO of Maduntagam is instructed to take steps to register an FIR against the said
persons for cutting 13 trees and ordered to plant 130 saplings and for plantation and
maintenance for over two years is fixed as Rs. 363738 and also fined Rs. 50,000/- and
instructed to collect Rs. 413718 from the concerned parties and deposit the same in
the account of District Green committee.

S. No. 4
Chengapattu District and Taluk- Kattankulathur Firka, No. 19, Peramanur

Village, near the house of Thiru Vijayakumar, S/o. Subramani. The incident of cutting
off a tamarind tree situated poraboke land in Survey No. 57, in an extent of 0.61.0
acres without getting permission to renovate his house is discussed in the meeting.
The concerned Tahsildar has lodged a complaint in Maraimalai Nagar Police Station
and an FIR was registered against him and ordered to plant 20 trees in poramboke
grazing land in Survey No. 127 and instructed to maintain them and also fined Rs.
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10,000/- and instructed to deposit the same in the account of District Green committee
and also instructed to provide the details through Geo Tagging.

S. No. 5
It was instructed in the meeting of the green committee to plant Native species

at the time of plantation of the saplings.
S. No. 6

Further, the concerned departments were instructed to send a report regarding
the trees in the public places in Chengalpattu District.
S. No. 7

Nurseries were developed jointly by the Forest Department, Rural Development
Department through MGNRGES project and through this project, all the departments
were asked to select the suitable place. For plantation of saplings, schools and public
places will be given first priority.
S. No.8

It is also instructed in the meeting to send a report regarding plantation of
saplings in Chengalpattu District for the year 2024-2025 by each department with geo
tagging.

S. No. 9
99000 saplings which were procured by the Forest Department were handed

over to the District Rural Development Department. The District Rural Development
Department is instructed to send the details of the plantation of saplings numbering
about 90000 except the wastage of 10% saplings has to be sent to the green
committee through geo tagging.
S. No. 10

The following 50000 saplings which were allotted to the District Forest
department, Chengalpattu under the scheme Agro Forestry Scheme under RKVY
(Rashtriya Krisha Vikas Yojana) were handed over to the Agricultural Department.\

The District green committee is also instructed the agricultural department to
send a report regarding the plantation of saplings through geo tagging.

S. No. 11
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A monthly report regarding the plantation of saplings by each department must
be sent to the District green committee. The above report was sent to the e-mail
address www.dfokpm@gmail.com and www.cmgfp.cpt@gmai.com.

S. No. 12
A report with the details of the plantation of saplings from the inception of the

green committee from 26.10.2021 to the last district level meeting held on 26.03.2025
and the details of the plantation of saplings in the ratio of 1:10 in the Chengalpattu
District is called for from the concerned. In this connection, an annexure regarding
the present status of the is enclosed with the details of action taken and the details of
the action which has to be taken. It is instructed to comply the details contained in the
annexure.

The said meeting is came to an end with the thanks giving words of the
President of the District Green Committee and Member/Secretary of the green
committee.

Sd/- District Green Committee Sd/- District President Green Committee
Member/Secretary District Collector
District Forest Officer Chengalpattu District
Chengalpattu Division Chengalpattu
Kancheepuram

To
Officers concerned
Copy to
Chief Forest Officer, Chennai Zone, Chennai – 6 for information
Principal Chief Forest officer and member, Secretary, Chief Project Director, Green,
Tamil Nadu. Chennai-15
Project Section, District Forest Office, Kancheepuram.
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